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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

|
ORIGINAL-APPLICATION-NO:241-0f-1995

DATE-OF - ORDER: - 14th- February,- 1997
|

BETWEEN :

K . PERAMMA ' .. APPLICANT

AND

1. The Chief Project Manager (Con},
S.E.Railway, Visakhapatnam,

2. The Divisicnal Railway Manager,
S.E.Railway, Visakhapatnam, 1
‘ : ‘ N
2. The Chief Administraﬁive'Off;cer (Projects),
S.E.Railway, - - .
Bhubaneswar {Crissa). .. RESPONDENTS

COUNSEL FOR THE APPLICANT: Mr.Y.SUBRAHMANYAM

COUNSEL FOR THE RESPONDENTS: Mr.C.V.MALLA REDDY, Addl.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)
' |
HON'BLE SHRI B.S.JAT PARAMESHWAR, MEMBER (JUDL)

ORBER |

E

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN,:MEMBER (ADJN.)

Heard Mr.Y.Subrahmanyam, learned counsel for| the

applicant and Mr.C.V.Malla Reddy, learned standing counsel

for the respoﬁdents. i

2. The ?husband of the applicant in this OA was

engaged as Casual Labourer with effect from 9.1.68 Jnder
o ' : | U

the Assistant ,Store Keeper, Railway 1lectrification,

Waltair. It is stated that he obtained temporary status.

N




He expired on 16.8.80 "while working as Casual Laboprer

under the temporary status category.

3. The present OA is filed praying for directioh to

the respondents to grant her family pension and DCRG|and

consequential benefits such as arrears of pension etc.

4. The praver in this OA is same as the prayer in OA
1289/96 deqidéd on 10.1.97. The facts of this case jare
also same. For the reasons stated in that |0A, this on is
also dismissed. However, this wiil not stand in the waé of
the applicant to submit a representation to the authorities
to grant her family pension taking recourse to Rule 10 of
the Miscellaneous Chapter XII of the Rajilway Servants

(Pension) Rules, 1993 as a measure of social Justice. If

such a representation is received, the authorities | may

consider it on merits in accordance with rules. No costs.

(B.S.JAI PARAMESHWAR) . ' (R.RANGARUJAN)
MEMBER (JUDL.) \ MEMBER (ADMN.)

[aMy
DATED:-14th-February,-1997
Dictated in the open court.
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Copy to:

15 The Chief Project Manager(Con)
South Eastern Railuay,
visakhapatmamy

2% The Divisional Railway Manager,
South Eastern Railway,
¥ isakhapa tnam, ) |
l

34 The Chisf administrative OPPicer (Prajects)
Seuth Eastern Ralluay,
Bhubanaswar (Orissaj ,

44 One copy to Mr.Y,Subrahmanyam, Adwocate, |
45-58-7, Narasimbanagar, Yisakhapatnam, |

.- s | ‘ !
54 One copy to Mrg Cﬁ\/xﬁfaua-fh‘LIVr5533C“T'HYgarabad'
|

64 Ome copy to D.R.(R), CAT,Hyderabady
|

J One copy to Library,“AT,Hyderabad,

’1

‘84 One duplicate copys |
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